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1.  Aforesaid appeal by assessee for Assessment Year (AY) 2018-19
arises out of an order of Ld. Commissioner of Income Tax (Appeals),
National Faceless Appeal Centre (NFAC), Delhi [CIT(A)] dated 13-12-
2024 in the matter of an assessment framed by Ld. Assessing Officer
[AO] u/s. 147 r.w.s. 144 of the Act on 03-03-2023. The Ld. AR

advanced legal arguments as well as grounds on merits which have



been controverted by Ld. Sr. DR. Having heard rival submissions and
upon perusal of case records, the appeal is disposed-off as under.

2. The assessee did not file return of income for this year. Pursuant
to receipt of information of sale of certain immovable property by the
assessee, 148A proceedings were initiated against the assessee. It
transpired that the property was purchased for Rs.15.68 Lacs and the
assessee’s share therein to the extent of 1/4" was Rs.3.92 Lacs. The
amount was received through cheque. The assessee deposited cash of
Rs.3.30 Lacs also in her savings bank account which was attributed to
past savings and personal income. Since the income was below
taxable limit, no return was required to be filed. However, Ld. AO
rejected the explanation vide order under clause (d) of Sec.148A on
30-03-2022 and reopened the case vide notice u/s 148 dated 31-03-
2022. The assessee filed return of income on 21-02-2023 declaring
income of Rs.1.50 Lacs. During the course of assessment proceedings,
the assessee was required to file documents to show availability of
cash which assessee failed to do so. Consequently, Ld.AO made
addition of Rs.3.52 Lacs to the income of the assessee. The Ld. CIT(A)
confirmed the action of Ld. AO against which the assessee is in further
appeal before us.

3. From the facts, it clearly emerges that Ld. AO has only disputed
the source of cash deposits which happen to be Rs.3.30 Lacs as
against Rs.3.52 Lacs as considered by Ld. AO. Upon perusal of case
records, it could be seen that the cash deposits have been attributed to

small gifts from relatives and past personal savings. The assessee has



declared income of Rs.1.50 Lacs. Since the income is below taxable
limit, the assessee is not required to file any return of income.
Nevertheless, the availability of past savings and receipt of gifts could
not, altogether be ruled out considering the background of the
assessee. On these facts, in our considered opinion, the impugned
addition of Rs.3.52 Lacs is not sustainable on merits. We order so. The
other grounds as urged by Ld. AR has been rendered mere academic
in nature.

4. The appeal stand allowed in terms of our above order.
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